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Original Application No.46 of 1989. 

Date of decision:27th November,1989. 

1. 	Gokulananda Mohanty, aged about 44 years1  
S/oHaribandhu Mohanty of Samaritsahi,P.O.CuttaCk-i 
rown and Dit.Cuttack at present working as 
elecraphman in Cuttack City Telegraph Office, 
At/P.O.CuttaCk-753001, Town/Oist.Cuttack. 

00004 Applicant 

-V r a us- 

Union of India represented through its 
secretary to Govt.of India,Ministry of 
Communication,AtCentral 3ecretariat, 
P.O.New De1hi-110001, 

Memher(Admirli5tratiofl), 
Western legraph Board, 
At-Te1eraPh Board Building, 
Parliament Street, New Delhi-.110001. 

ansral Manager, .L1e1 ecomrnunicaticn, Orissa, 
ilit/P. 	(Ori3s6) 

4• 	senior sue :rintendent of Ielegraphs, 
Traffic Divi5ion,At/P.O.BhUbaflesWar, 
Dist.Puri (Orissa). 

5. 	Superintendent in-charge, 
Cuttack Telegraph Office, 
At/P. O.Cut tack-1, fown/i3t.Cuti ack. 

Respondents 

For the Applicant 	...... •.... }4/g. R.B.Mohapatra and 
N.Jujharaingh 

For the Respondents. 	••••• 	Mr.P..1ohapatra,Addl. 
3tandirig Counsel (Central) 

--------------------------------- 

Whe her reporters of local papers may be slJowed 
to see the judgfleflt ? Yes 

To be referred tothe Reporters or not 7; 

14hether Their LJordships wish to see the fuir 
copy of the Judgernent 7 Yes 
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CORAM: 

HON 'BL M. B .R.PA2BIj, VIO-CI-iiIRXAN 
A N D 

2hL HON 'BE MR. N. 3ENGTJPIA,NHMBaR (JuDIcIAL) 

:-JUDOEMNT ; 

N.SENGUPTA,NONBOR(J) 	In this application under Section 19 of the 	inistr- 

-tive Cribunal 	Act, 1985, the applicant has prayed for reliefs 

of erreer emoluments. Che material facts, stated in brief, are 

that there was a Departmental Proceeding against the apolicant 

and that 4ended against the applicant so he approached the Hon'ble 

High Court of Grissa in it's Writ jurisdcition. Chat Writ 

application stood transferred to this friburial, which was 

registered as 2.A.No.248/86 and was di3oosed of 28.11.86 and this 

Tribunal passed ordars as follows :— 

" We do hereby hold the petitioner to be not guilty 

of the chsrqes and he is exonerated therefrom 

consequently we would further hold order of 

convictici and the penalty imposed on the petitior-ter 

to be illecal.Those are hereby set aside and it is 

further directed that the petitioner is entitled to 

all his emoluments with effect from the date on which 

the petitioner was dismissed from service". 

2. 	It is alleged that the order of this Tribunal was not 

complied with by the Respondents, particularly espondent No.4 
- 

and for that reason petition for initiating øzp± Contempt 

acainst the Respondents for not complying of the orders of the 

Tribunal was filed.Ultirfately a sum of -s.74,786.45 paisa was 

paid to him on 14.9.88.BUt this arnornt is too short of the 
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amount he is entio12d to. The i-atitioner's case is that even 

though the payment was made in the year 1988, his emo1nents 

were not calculated in the revised scales of 	44a-year  

from 1.1.86 nor has he been paid the other benefits such as 

leave salary and Bonus etc. For this non-payment he had made a 

representation, a copy of which is at Annexure-8 to this 
4- 	-,.io. 	- 

Petition. This i 	dated 	*S 	It is stated that as yet no 

action has been taken on that representation. Making this 

allegation, in the men 	the applicant has prayed for a 

direction to the Respondents to pay his dues. 

3. 	Ve have heard Mr, R.B.Mohapatra,learned Counsel for the 

applicant and Mr,P. N.Mohapatra, learned Mdl .Standing Counsel 

(Central) for the Respondents. On perusal of the papers the 

pooiticn that emerges is that this Tribunal had orderod payment 

of the applicant's dues within aspecified time i.e. within 4 months 

from the date of receivino 	a copy of the judgernent delivered on 

2g.11.86.But the Department not havin 	paid the dues of the 

applicant, the applicant had to approach this Tribunal for 

initiation of Contempt Proceeding.In the application for 

Contempt this Tribunal allowed time to the Respondent No.4 

i.e. General Manager to make payment and it was specifically 

directed that the payment was to be made by 30th June,1988 

vide Annexure-6,It is ascertained 	that in the mean time the 

Department has 	 the service books and other papers 

of the applicant with a view to finalise the dues payable to him. 

there 	hould be 
I Sri Mohapatra 	for the applicant 	at - 

directhdfor specific itembut in our opinion it is not 

to 	eXCePt indicating that app1iCa t S  dues 
necessary 

and allowances should be calculated at the rates 
on account of pay 
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recommended by the 4th Pay Commi:5,3ioa with effect from 

1.1.86 for the period commencing thereform till re-instalflent, 

end for the anterior period)  at the old rate.ince the payment 

;e oat mede aithin the time allowed by this jribunal, 

iteecet at the rote of 12% per anniin would be payable from 

t July,1988 till the date of actual payment. was made. As 

re :rds th bol oce still not paid, interest will, be paid 

at the etc coa:. icing from that date. With regard to 

the other claiJm3 made by the applicant in the application 

at Anoe:Ce 	they ;ho id b2 caicuiOtrd 
end paid accoodin.; 

ca] a 

the application i accocdingly Ci ;ooed of, 

-cy 	tha - c iOs to beer their own cotr. 

/ 'Le -- 	. MI • 	
- .. • • . * . . . . . . . . . . . . . . . . 

i 	eBca-. (eCit-i) 

'1 - 	.........e............. 

v:c:CHAIUN 

Central dmini ;tr tiveaeibunal 
Cattaclz3CflCh,CUttCCk 


